IN IHE OZNTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI
0A 131&/96
New Dolhi this the 8th day of SOptambor, 1997.
Hon'ble: Smt Lakchmi Suaminathang Mambér ()

/

Shri Amir angh Retd.
Machinist T.No,1390
Mesrut(U.P. )

(By Advecate Sh.V.P.S. Tyagi) .« «Applicant
Vs
1, Union of India through Sec,

Ministry of Defsncs,Nev Delhi.

2, Director Gensral "EME Branch,
AHQ, DHG P.C. Newu Delhi

3, Commandant 510 Army Base
Workshop Meervt Cantt,

(By Advocate ShoV.S.R. Krishna) .. cR@spondents
QRO ER (ORAL)
(Hon'bls Smt.Lakshmi Swaminathan, Member (J)

Both the learned counsel ggresd that the cleim
of LTC reised in this application is similar to the
claim that has been dealt with in Balram Vs.Union of
India gnd 0rs.(0A 1813/96) by today‘®s order,

2 For the roasons given in 0GR, 1313/95, the

rejecticn of the applicant®s claim for LTC for the

journsy he has performed from Memrut to KanyakumgriA

' during the period botwaen 13,5.55 to 28,5,55 is quashed

gnd sst aside, The caoe ie remitted to Respondsnt 3 to

consider the claim of the applicant in the light of the

oide:s passed with regafd to the similar claims of four
other persons uho are stated to have underteken the
'jcurdey along with thg applicadt in the sane Bus gyhose
detailé are given in para S(vi) of the 0.A. The nacessamy
a??idevits of as many as persons as possible uho

travelled with him shall be given by tha applicent to

Respondent 3 within two weeks from the date of receipt

of a copy of this order, Theoreafter, Respondent 3 sghall

y%;, consider tho claim of the aspplicant and pass a GpSaking




B

L] 2“
and regsoned order uith_int&mation_to ths applicatit’ and
any amounts due to tho applicant on LTC shall be paid

within tuo months ther eaf ter,

3. 0.A. disposed of as above. No order as tc costs,

(Smt.Lakshmi~éuaminafﬁgﬁ)
! Member (J)

'SRD*




